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Punjab; and Punjab

State Leg. (etc.) Bill

should be slowed down? I went to
Chandigarh and before that also the
Governor had been coming and meet-
ing us. We were happy that he was
doing it. What I said, in addition was
that I have experience of these cam-
paigns and these drives, and one
thing has to be guardeg @gainst, and
that is, while these things move on,—
well, some good results are gbtained—
but at the same time it is possible for
the Government employees at the
lower level, at some level, to take
advantage of it. Let us also watch
that there are no malpractices also
arising in this case. One has to be
very careful about it ¥6 that nobody
is harassed or nobody suffers. That
is what I wanted to say and I have
tried to bring that to his notice, and
there has been no kind of influence
being brought to bear on that situation
in a sense which may be considered
to militate against the good work that
& being done.

Let me state further that I have
with me the record of work on the
same lines in the rest of the country
and it will bring out the matter very
clearly. It is good work but not
exceptional in the sense that nothing
has been done anywhere else in the
country. I have with me the figures
regarding the number of persons pro-
secuted relating to different States.
50,885 persons were prosecuted during
the period of the emergency till the
end of last year, and 24,260 persons
were convicted for wvarious offences,
and the number of persons who were
detaineq for profiteering and hoarding
was 28,158 during the same period.
Therefore, this gactivity has been in
progress. Sometimes there are vigo-
rous drives and sometimes they
are continued in a fashion which
may not be so conspicuous. I do not

and I do not claim that this could
not be better or that this could not
be more vigorously pursued in certain
places. I would be all for it, but let
us not make any sweeping kind of
deductions from this that there alone
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it could be done and nowhere else in
the country it hag been possible. That
will be a wrong kind of thing.

Sir, I am grateful to the House for

according this welcome and support to
this measure.

Mr. Chairman: I will now put the
statutory resolution to the House. The
question is:

“That this House approves the
Proclamation issued by the Pre-
sident of India on the 5th July,
1966, under article 356 of the
Constitution in relation to the
State of Punjab.”

The motion was adopted.

Mr. Chairman: I will now put the
motion regarding the Bill which has
already been discussed. The question
is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration.”

The motion was adopted.

Mr. Chairman: ‘The clause-by-
clause consideration of the Bill will
be taken up tomorrow. There will ber
the half-an-hour discussion now.

16.53 hrs.
*DECONTROL OF CEMENT
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wwar et gw swrare w@l aw @
& v g<eTe aw o 6 & @ few
TH & e § 797 1 qA fawary @
fe #at Ageg w9¥ I F I AW
F A g T TET [T T@ qGT W
Wt Fg FT FRA |

Bhri H. C. Linga Reddy (Chikballa-
pur): The main point has been made
out by Shri Prakash Vir Shastri. The
area from which I come, Mysore, and
South India are facing great searcity
of cement. Even at the time when
de-control of cement was ordered, the
policy was announced by the Govern-
ment, the policy of the Government
was questioned both in this House and
also in the other House, saying that
this would not be a sound policy and
even warnings were given. In spite
of it, Government said that they would
try the experiment for a year. Now
we have seen the experiment tried for
the last 8 or 9 months and the experi-
ence has been what we apprehended.
We apprehended that the prices would
go up and that the agriculturists
would not be in a position to get
cement.

Mr. Chairman: Please ask the ques.
tion.

Shri H. C. Linga Reddy: These diffi-
culties were apprehended even then.
In spite of it, Gevernment insisted. . .

Mr. Chairman: You are not asking
a question. Please ask the question.

8Bhri H C. Linga Reddy: Now the
price of cement has risen.

Mr. Chairman: I am sorry, this is
only a half-an-hour discussion. With-
in that half an hour I cannot allow
speeches to  be made, Only brief
questions can be asked. If you start
making a Speech, T will have to stop
it. Therefore, please ask your ques-
tion. That is all.

Shri H C. Linga Reddy: The prices
have risen so high that Rs. 15, 18 or
even Rs. 20 is charged for a bag of

BHADRA 9, 1888 (SAKA)
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cement. Even the amount of profit
that is allowed at the rate of Rs. 13
per ton, on an average, we do mnot
know whether that amount is being
ploughed back to the industry. It
was said that the industry would be
expanded, that new plants would be
put up.

Mr. Chairman: Why do you not ask
the question?

Shri H. C. Linga Reddy: I would
like to know  whether the existing
plants have been expanded, new plants
are put up and how much cement
is distributed and how supply is taken
to the agriculturists, I want these
points to be answered.

Shri Malaichami (Periya Kulam): I
am glad that an opportunity is being
given to me to participate in the dis-
cussion.

Mr, Chairman: Only a question
please,

Shri Malaichami: So far as Madras
is concerned, we do not feel any diffi-
culty. So, the present distribution
system could be experimented upon
for a longer period. Therefore, I have
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no question regarding the present
system.
§t @ (FEiE) oAt wW

wSY WIW F W 99 & fal ¥ @
7@t Faear & o 17 =93 IuE wd
& a§ ) ww wror A g fF o
Mz wEw aEl @ oEfee
& ar Y e & IR WO {AT HoT
@ W g £ | | T AHe F
FT #T 7Y & AN 5F Arae ¥ a9y
§ 1 Qe fegia § a1 9T ¥ A9 A
Fraifer HETEES WY AT OWT
Fumifer FATER F} @EE 3]
F fau dox & = @y far @6
Fafagl &1 aTsg & |

Shri K. C. Sharma (Sardhana): In
view of the urgent demand of cement
for productive purposes, especialiy in
agriculture, would the hon. Minister
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[Shri K. C. Sharma]

see that some immediate steps are
taken so that cement may be avail-
able to the farmer for construction of
wells so that production may be ex-
pedited? Is there any such scheme?
Are immediate steps being taken?

ot g frg (reage)
7 ugl 78 & e oo 50 swligery @
G 79 fol v e g W wifas-
X AT FLE A ¥ 93w n
FTOT FAT F oA §, 4T Fy AT
arE & AT ATETd d4 ¥ 9T gaw
Tz =% qThe # fasar 1w A
F AFq & faq qoFTe a7 w29 337
g ?

AT ALHTT F 3T WIW & fAw o
FTE @aeT w7 @l g fF 57 93w A
g fad & a1 &= § dRe s ¢
afe g, @1 3997 w3w ¥ f e atde
SR ¥ Az dwr § faw avwre
ER G C e

Mr. Chairman: Note only the first,
not the second.

Shri Basappa (Tiptur): Since there
is so much shortage of cement and
since it is intended to expand produc-
tion from 12 million tonnes in 19865-66
to 23 million tonneg in 1870-71, may
1 know what steps have been contem-
plated to start more cement factories,
whether there is any demand from
the State of Mysore for establishing
more cement factories and expanding
the 'efxisting ones and, with regard to
distribution, whether in view of this
shortage any machinery will be devis-
ed at the district level and so on to
associate non-official members to see
that distribution is done correctly?

Shri S, M. Banerjee (Kanpur): May
I know whether it is a fact that this
particular shortage—persons are
using this shortage for high prices—
is due to the fact that the demand is
more than the supply and that the
supply is less by 2} lakh tonnes? what
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steps does Government contemplate
to control this situation—I am not in
favour of controls—by bringing the
industrialists and the non-officials to-
gether by the formation of a commit.-
tee?

Mr. Chairman: That is a suggestion
for action.

Shri §. M. Banerjee: Is there a pro-
posal to form such a committee at the
district and State level to see that
cement is distributed properly and te
increase production?

Shri U. M. Trivedi (Mandsaur): In
view of the difficulties narrated by the
initiator of this debate, which really
are the three main difficulties—firstly,
of distribution to the agriculturists;
secondly, of distribution to the small
consumer and, thirdly, of the erratie
prices—have the Government analysed
the position to find out whether, first-
ly, powercuts to the extent of 75 per
cent, labour unrests sponsored by
some parties and unchecked by the
Government and railway bottlenecks
have been the only reasons for ham.
pering the obviously good results of
the de-control of cement and, second-
ly, a fictitious demand has been made
by some State Governments in the
name of tubewells where such tube.
wells do not exist to the extent to
which the demand hag been made?

ot 3o fwo wfem (zaqwrsr)
meToeE ¥ fEaet &1 ooy #@de @
FreT fagr arar 2 gAeT fqaowr F9
Far & 7 wRTrE F1 F ARl fReA
T FEE 7

Some hon. Members rose—

Mr. Chairman: Under the rules only
such Members can put questions, when
there ig a half-an-hour discussion who
have already given their names to the
Speaker. Therefore, I am sorry, hon.
Members who are standing cannot be
given a chance. I wil' now ask the
hon. Minister to reply to the debate.

Shri Kashi Ram Gupta (Alwar): I
had come late and therefore I tolld
not give my name.
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The Minister of Industry (Shri D,
Sanjivayya): Mr. Chairman, I am
grateful to hon. Members for partici-
pating in this half-an-hour discussion.
The initiator of the debate, Shri Pra-
kash Vir Shastri, rightly referred to
the question relating to the scarcity of
cement in the country. That has been
reiterated by my hon. friend, Shri S.
M. Banerjee.

While the total demand in the coun-
try is for 13 million tonnes of cement,

the actual production is a little over”

10 million tonnes though the installed
capacity is about 12 million tonnes.

Mr. Chairman: But according to the
report published, they say that they
are producing more than 11 million
tonnes.

Shri D. Sanjivayya: No, 10.8 million
tonnes. I will give the figures; I have
got the figures with me. Therefore we
are trying our best to increase the
production of cement in the country.
12 million tonnes is the capacity, as
1 said, now. During 1966, that is, by
teh end of this year, we will be adding
another 1.32 million tonnes. In 1967,
the addition will be 1.82 tons; in 1968,
the addition will be 2.7 million tons;
in 1969, it will be 1.15 million tons
and in 1970, it will be 1.8 million tons.
These are all on account of expansions
and by starting new cement plants.
Therefore, we will be able to reach
the target of 20 million tons by the
end of the Fourth Plan period.

Shri K. C. Sharma: What will be
the demand by that time?

Shri D. Sanjivayya: Demand wil
be, roughly, the same or it may be
a little more. It all depends uyn the
rrowth of economy and various deve-
lopmental activities.

Now, as it is, 50 per cent of the
stock is given to the Government on
rate contract system at a concessional
rate and 50 per cent is kept for the
public.* Shri Prakash Vir Shastri said
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that Government shoulq reduce their
qutoa of 50 per cent. Actually, durinz
the first half of this year, that is, from
January to June, the Government
have utilised only 45 per cent and 5%
per cent has gone for the public
consumption,

Then, a question has been raised
that rural areas are suffering and that
the agriculturists are suffering.
Actually, if we see the figures of al-
lotments, we will find that during the
first half of the year, the tota] quantity
given to the agriculturists is 8.25 lakh
tons and this is in addition to other
allotments made to the rural areas for
house construction, etc.

With regard to complaints, Shri
Prakash Vir Shastri wanted to know
what punishments have been imposed.
1 have got a list with me. 41 dealers
have been dealt with by cancellation
of licence; 11 have been suspended
and 59 have been warned. This is
all over the country. These are the
figures which are with me.

With regard to the orices, T must
say that we have fixed the prices and
today the retail price should be Rs. 8.68
per bag. But this is again subject to
local taxes. For instance, in Delhi,
Central Sales Tax is Rs. 0.26 and Delhi
Sales Tax is something. So, ultimate-
ly, in Delhi, a bag costs Rs. 10.3. In
a similar way, in various parts of the
country, the cost is Rs. 8.68 per bag
subject to various taxes that are ob-
taining there,

Shri Surendranath Dwivedy (Ken-
drapara): In which part of t.hle coun-
try, is it available at tha: price?

Shri D. Sanjivayya: T am coming
to that. The only point is whether
cement is being sold at that price or
whether the dealers or the stockists
are charging more price. That is why
I said that so many compolaints have
come and most of the complaints have
been locked into. Some ot the deai-
ers who are guilty of violations have
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been dealt with and we are trying to
take more stringent steps to see that
all the guilty dealers or stockists are
brought to book.

With regard to the price increase
given, Shri Linga Reddi felt that this
average of Rs, 13 should be utilised
for expansion. When thc price in-
crease was given, it was at the rate of
Rs. 16 per ton in the case of cement
reserved for public and only Rs. 10
per ton in the case of Government
consumption, So, the average will be
Rs, 13. That is correct. But this in-
crease has to cover the taxation, borus,
ete. which have been allowed by the
Government and the net result will
be that they will get a saving of Rs. 4
per ton. So, on an average, if it is
10 million tons, about Rs. 4 crores an-
nually will be saved and they have
agreed to set apart this only for ex-
pansion or for starting nmew plaats.
So, we hope, this money wili be utilis.
ed for increasing production.

I am glad that Shri Malaichami feels

that in the south, specially in the
Madras State, there are no difficulties.

I think, by and large, in the south,

there are some difficulties here and
there and they have been dealt with.
If we go through the list, we find
some names of dealers in the south
also who have been either suspended
or whose licence has been cancelled.

With regard to 60 per cent allotted
to the Government, I think Mr, Sinha.
san Singh mentioned that it was not
being properly used and it became
rotten and useless. One or two cases

cf that {ype have come Lo our notice.

Therefore, we have taken it up with
all the State Governments and with
all the government departinenis here
who are consuming cement and we are
trying to assess their actua! require-
ments. Ofien times what happens is
that they pitch their demands much
higher than what they actually re-
quire. Sometimes they have some
stocks at their dispos=al, but in their
anxiety to get more, they ask for more
allotment of cement, All these cases
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are being looked into and we shall see
that hereafter no allotment made
either to the State Governments or to
any government department here is
in excess or is unnecessarily stocked
and ultimately gets spoiled.

Shri Bade: About wagons....

Shri D, Sanjivayya: 1 will come to
that also.

My friend, Mr. Basappa, wanted to
kmow whether there are any intend-
ing entrepreneurs in Mysore State and
whether licences would be issued. I
am glad to inform my hon. friend that
the cement industry has been de-
licensed, Anybody can siart it. (In-
terruptions). With regard to capital
goods, a certain amount of foreign ex-
change also is necessary. I think
Rs. 27.5 lakhs will be recessary for
every cement plant of 600 tonnes per
day capacity, We shall certainly help
the industrialists if they come forward
to put up mew plants.

My hon. friend, Mr. Banerjee, want-
ed to know whether there was any
proposal to appoint committees of offi-
cials and non-officials, so that distri-
bution might take place properly. In
fact, it has been announced also; I did
so when T addressed the Informal Con.
sultative Committee; it has been de-
cided that at least to start with, in
more difficult places, district commait-
tees should be appointed, The places
are: Punjeb—Jullundur, Amritsar
and Patiala; Rajasthan—Udaipur,
Jodhpur and Jalore; U P -—Meerut,
Dehra Dun, Kanpur and Banaras;
Bihar—Muzaffarpur and Motihari;
West Bengal—Asansol and Jalpaiguri;

Orissa—Cuttack; and Gujarat—
Baroda.

Thig is only to start with,

Shri Nambiar (Tiruchirapalli):

What about Madras?

Shri D, Sanjivayya: Mr,  Malai-
chami said that there was no difficulty
there.

In general, we have accepted the
principle of setting up commttees at
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the district level. The MLAs, MPs
and Chairmen of local bodies would
be associated with those committees.

Shri K. C. Sharma: Is there any
echeme to distribute the required
quantity of cement to peasants with
immediate effect?

Shri Nambiar: Please do not leave
our Madras State

Shri D. Sanjivayya: Every Stiate
will be looked into and we shall cer-
tainly see that cement reaches them.

My hon. friend, Mr. Trivedi, referred
to the question of distribution to agrie
culturists and small consumers and
also about prices. We shall certainly
do aur best to see that adequate quan.
tities are made available to tne agri-
culturists because we want more of
agricultural production. In fact, we
have taken steps to see ihat every
dealer, every stockist, exhibits on the
Notice Board the stocks availaole and
various other particulars.

Mr. Chairman: Rates also?

Shri D. Sanjivayya: Yes, rates also.
‘We have asked them to do all these
things and if they do noi do these,
we shall have to think of taking ac-
tion against them.

Shri J. P. Jyotishi (Sagar): The
quantity contained in the bag is very
much less.

Shri D. Sanjivayya: After all, we
should know the practical difficulties.
The entire quantity with which it is
packe will not be in tact by the time
the bag reaches the destination; while
loading and unloading, a certain quan-
tity will be lost. Therefore, at the
ultimate destination, it is the weight
that is taken into account. If with
regard to any individual bag the quan-
ity is less, probably we can ask them
to look into it and see what price they
should charge for a baz which does
not contain the required quantity.
The other difficulties that cropped up
related top various things like power
cut, labour troubles etc.

Shri U. M. Trivedi had rightly point-
ed out that there had been scme short-
fall in the mater of the utilisation of
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the installed capacity, For instance,
in January we utilised 96 per cent of
the installed capacity, but when we
came to June it was only 85 per cent
and this is accounted for by power
cut, labour trouble, break-down of
machinery, repairs, shortage of raw
materials etc, The DGTD has conduct-
ed a survey and his analysis is that
out of this shortage, power cut ac-
counts for 22 per cent, labour 5.5
per cent, break-down of machinery
and. repairs 54 per cent and short-
age of raw materials etc. 18.5 per cent,

In the first quarter, namely Janu-
ary, February and March, there were
absolutely no complaints and distri-
bution was quite good. But later
on, when monsoon set in, it was diffi-
cult to utilise open wagons. That was
the first reason, Secondly, during the
summer months, the railways them-
selves have said that there would be
some sluggishness on account of the
drought conditions because the water
sources get dried up and the steam
engines do not get adequate supply of
water, Apart from that, the large
movement of foodgrains has also been
given as one of the reasons.
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Often times, what happened was
that the wagons were loaded for a par-
ticular factory, The wagons were
available but cement was not produced
there on account of varioug troubles.
Those wagons could not immediately
be made available to some other fac-
tory. Therefore, all these difficulties
have been there, But by and large,
I assure the House through you, Sif,
that we are taking all possible steps
and we shall tighten up the adminis-
trative machinery and see that all
these difficulties are removed and
cement is made available; at the same
time we would also take steps to see
that we expand the existing plants
and set up also new plants so that
cement production may be according
to the requirements.

Shri Sonavane (Pandharpur): Will
the hon, Minister give us some assur-
ance or some hope that the agricul-
turists would get some eiement of
subsidy in the sale price of cement?
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Shri D, Sanjivayya: No,

Shrl U, M. Trivedl: There is one
thing which is very pertinent and
which has to be pointed out. 1 could
have excused it if there was paucity
of production at the factory unit it-
self. But how is it that at places
where the factories themselves had
their own powerhouses those power=-
houses were ordered to be closed and
those factories were compelied to take
the power from bulk supoly which re-
sulted in lack of supply of adequate
power which in turn affected the pro-
duction?

st mEwd (IEgR) ¢ wEeAr
j & we gr wwg w7 &Y W,
& dril B1.FF Tgd A9 fRAET
g B g 05 foy ¥ #8E
? w1 fawwa Y & ? @y A sfew

AUGUST 81, 1068 of Cement (H.AH. Dis.) 8262

T & 5 ¥ T, MEg W
FHYL wfe & AL qw AR aTH
forell & 7Y a9 | g uw P ¥
B FHE! A H w1 fawwa A
g1

Shri D. Sanjivayya: So far as tae
point raised by Shri U. M, Trivedi is
concerned, I am not aware of it, but
1 shall certainly enquire into it. When
the factories themselves have a gene-
rating set to produce electricity, there
is no point in asking them to close
them down. Anyway, that question
will be looked into.

17.28 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
September 1, 1966/Bhadra 10, 1888
(Saka).



